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INTRODUCTION

1, the Chairman of the Estimates Committee having been autho-
rised by the Committee, present this Fifty-seventh Report of the
Estimates Committee on the Action taken by Government on the
recommendations contained in the Hundred and Sixty-seventh
Report of the Estimates Committee (Second Lok Sabha) on the
late Ministry of Commerce and Industry—Khadi and Village Indus-
tries Commission, Bombay.

2. The Hundred and Sixty-seventh Report was presented to the
Lok Sabha on the 29th March, 1962. Government furnished their
replies indicating the action taken on the recommendations contain-
ed in this Report between 1st February, 1963 and 2nd March, 1964.
The replies were examined by the Study Group ‘E’ of the Estimates
Committee (1963-64) at their sitting held on the 14th April, 1964

The draft report was adopted by the Committee on the 24th April,
1964.

3. The Report has been divided into the following five Chapters: —
1. Report.

II—Recommendations that have been accepted by Government.

ITT—Recommendations which the Committee do not desire to
pursue in view of the Government’s reply.

IV—Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee.

V—Recommendations in respect of which final replies of the
Government are still awaited.

4. An analysis of the action taken by Government on the recom-
mendations contained in the Hundred and Sixty-seventh Report of
the Estimates Committee (Second Lok Sabha) is given in the Appen-
dix. It would be observed therefrom that out of 58 recommendations
made in the Report 65:5 per cent. have been accepted by Govern-
ment and 12'1 per cent. of the recommendations the Committee do
not desire to pursue in view of the Government’s reply. Of the rest,
replies of Government in respect of 13'8 per cent. of the recom-
mendations have not been accepted by the Committee, while final
replies to 8'6 per cent. of the recommendations are still awaited.

New Devmr,

April 25, 1964.
Vaisakha 5, 1886 (Saka).

A. C. GUHA,
Chairman,
Estimates Committee.

)



CHAPTER 1
REPORT

Utilisation of Funds

In paras 21-23 of their Hundred and Sixty-Seventh Report on the
Khadi & Village Industries Commission, the Estimates Committee
noted that out of the total disbursements of over Rs. 22 crores made
to the State Boards, utilisation certificates had been received for
Rs. 1-47 crores only. The Committee were unable to appreciate how
in the absence of certificates for past disbursements, the Commission
could satisfy itself about the proper and purposeful utilisation of the
funds. They felt that compliance with the rules, which required
that utilisation certificates should be furnished for all grants/loans,
should have been insisted upon in these cases and further disburse-
ments discontinued in case of defaulters. The Committee hoped
that all outstanding utilisation certificates would be obtained at a
very early date. In reply Government have stated that necessary
steps such as strengthening the internal audit and accounts staff of
the State Boards etc. are being taken to obtain the utilisation
certificates as early as possible.

2. The Committee do not consider the reply of Government quite
satisfactory. They suggest that a clear policy should be adopted on
the question of withholding of disbursements of funds until utilisa-
tion certificates are furnished for the previous disbursements. Such
z step would make the State Boards etc. more vigilant in furnishing
utilisation certificates without delay.

Outstanding Loans

3. In para 38 of the Report, the Committee recommended that
effective measures should be taken to recover the outstanding loans
as also to ensure timely recovery of the loans falling due in future.
They suggested that one way of doing so would be to allow some
margin of profit to the Institutions/Cooperatives engaged in Khadi
& Village Industries instead of expecting them to run on ‘no-profit
no-loss’ basis as at present. In reply Government have stated that
the Commission has a%'reed to examine how this can be managed
without raising costs of production to an extent that may affect its
marketability.

4. The Committee note that their suggestion to allow some margin
of profit to the Institutions/Cooperatives is being examined by the
Commission. They, however, find that Government’s reply does not
indicate as to what measures would be adopted to recover the out-
standing loans as also to ensure timely recovery of the loans falling
due in future. The present position. where outstanding loans are



-
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increasing from year to year is not quite satisfactory. The Com-
mittee hope that the circumstances which cause delays in the repa
ment of loans by the institutions would be looked into and suitable
measures devised to improve the position.

Ambar Charkha

5. In para 64 of the Report, the Committee observed that the
Ambar project had not been properly planned. Charkhas were
allowed to be manufactured and distributed although they were
defective. Adequate repair and servicing arrangements had also
not been made. Charkhas had been distributed to artisans who were
not fully trained for the job. The Committee hoped that more
energetic steps would be taken to overcome the shortcomings in
the Ambar programme and also to activate the idle charkhas already
distributed. In reply Government have stated that the Commission
had taken necessary steps to overcome the shortcomings in the
Ambar programme and to activate idle Ambar Charkhas.

6. The Committee note that their recommendation has been ac-
cepted by Government. They, however, feel that the programme
regarding reactivisation of idle Ambar Charkhas and also of re-
modelling them is proceeding at a very slow pace. They trust that
the efforts made by the Commission in this direction will be stepped

up with a view to achieving the desired results in the shortest pos-
sible time.

Village Oil Industry

7. In para 99 of the Report, the Committee noted that most of the
activities of the Commission and the Oilseeds Committee were
common. They felt that it would be desirable if the development of
village oil industry was entrusted to one body only. In reply Gov-
ernment have stated that an ad hoc Committee examined the matter

and made the following recommendations which have been accepted
by the 1.C.AR.:—

(i) Since the Commission was responsible for all aspects of
development of the village oil industry, the Oilseeds
Committee should no longer continue to give loans and
subsidies;

(ii) The funds for the development of village oil industry
hitherto earmarked should be diverted towards con-
ducting investigations and research to effect further
improvements upon the Wardha Ghani;

(iii) Efforts should be made for improving the storage facili-
ties for oil processed by ghanis; and

(iv) The Committee should review periodically the progress

made by the village industry with the representatives of
the Khadi Commission.

The above recommendations have already been adopted by the
Indian Oilseeds Committee. Y P v
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8. The Committee hope that the present duplication between the
various organisations engaged in similar activities will be avoided
mow that the spirit of the recommendation has been accepted by the
I.C.A.R., Khadi Commission and the Indian Oilseeds Committee.

Non-edible Oils and Soap Industry

9. In paras 104—106 of the Report, the Committee observed that
the primary object of developing non-edible oil was to find substitute
oils for soap industry and release the edible oils for human consump-
tion. Their doubt that edible oil had gone into the manufacture of
soap was also confirmed by the Evaluation Committee on Village
Industries. The Committee hoped that Government would look
into the matter and ensure that the primary object of developing
the industry was fulfilled. In reply, Government have stated that
the objective of increasing the availability of edible oils for con-
sumption by utilising non-edible for the manufacture of soap is
essentially a long-term one, and can be realised only over a period
of time, since to replace coconut oil, for instance, substitutes are not
available in adequate quantity all over the country.

10. The Committee realise the difficulty of finding adequate
supply of mon-edible oil for soap industry but hope that attempts

would be made so that gradually the use of edible oil for soap may
be eliminated or reduced.

Composition of Commission

11. In para 114 of the Report, the Committee observed that the
Khadi and Village Industries Commission Act did not preclude any
official from being appointed as a member of the Commission, but
the Government had chosen to put on the Commission only non-
officials. In this connection, the Committee referred to the decision
of the Government that it would not only be advantageous but
necessary to have one representative each from the Finance Ministry
and the administrative Ministry on the Boards of each of the Gov-
ernment Companies/Corporations. The Committee recommended a
re-examination of the position whether the Commission should be
treated as an exception to this rule. In reply Government have
stated that the representatives of the Ministry of Finance and the
Ministry of Industry actually attend, by invitation, all the meetings
of the Commission and offer their comments and advice on matters
before the Commission. It has further been stated that having
regard to the special position of the Khadi and Village Industries
Commission, it was neither desirable nor necessary to have officials
as members of the Commission.

12. The Committee feel that as large Government funds are dis-
bursed by the Commission, it is but proper that the representatives
of Government are associated with the Commission as its members
so that they have an effective say in all matters that come up before
it. The Committee are doubtful whether this purpose could be
achieved by inviting Government officials to the meetings of the
Commission without making them full-fledged members. They trust
that the matter would be re-examined by Government.



Model Act

13. In para 132 of the Report, the Committee had suggested that
the desirability of preparing a Model Act on the analogy of the State
Financia] Corporations Act, 1951 providing for a uniform set up for
the State Boards as also an organisational link between the Com-
mission and the State Boards might be considered by Government.
In reply Government have stated that the various Acts setting up
statutory State Boards by different State Govermments provide in
practice, with certain exceptions, a uniform pattern. ey have
added that it would not be desirable to fetter the position of the
State Governments in this respect nor would any useful purpose be
served by having a uniform set up for all the State Boards.

14. The Committee do not agree with the above view. Since the
State Boards are mostly financed by the Commission, it is necessary
that they are organised orn sound lines and broadly follow a uniform
pattern. It would, therefore, be advantageous to have a Model Act
for the State Boards which could, of course, be varied to meet local
conditions. The Committee trust that the matter would be reviewed
by Government.

Employment

15. In paras 148—153 of the Report, the Committee observed that
the present earnings of the workers engaged in Khadi and village
industries was low when compared with other occupations. They
hoped that a purposeful orientation of the programme of work and
introduction of improved equipment, technique and methods of
production would, besides enlarging employment opportunities,
result in proportionate increase in wages so as to attract surplus
agricultural labour to take to those avocations. In reply Govern-
ment have stated that the Commission has taken steps to introduce
improved tools and equipment, and also has schemes for a gradual
improvement of techniques. They have added that introduction of
improved techniques is, however, contingent upon expansion of
technical training facilities, on a scale sufficient to meet the require-
ments and this can be achieved only over a period of time.

16. The Committee hope that attempt would be made for the ex-
pansion of technical training facilities in rural areas so that improved
equipment and technique may be introduced in village industries
which enable the workers to earn better wages.



CHAPTER II

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY
GOVERNMENT

Recommendation (Serial No. 3)

Out of the total disbursements of over Rs. 22 crores made to the
State Boards, utilisation certificates had been received for Rs. 1-47
crores only. The Committee are not able to appreciate how in the
absence of certificates for past disbursements, the Commission could
satisfy itself about the proper and purposeful utilisation of the funds.
Compliance with the rules, which require that utilisation certificates
should be furnished for all grants/loans advamced by Government,
should have been insisted upon in these cases atd further disburse.
ments discontinued in case of defaulters. A continuous review of
the position regarding outstanding utilisation certificates before mak-
ing further disbursements would have helped in the matter. The
Committee hope that all outstanding utilisation certificates would be
obtained at.a very early date. They also suggest that with a view to
acquaint Parliament, which votes funds, the precise position regard-
ing utilisation certificates may in future be stated in the Annual
Reports und Accounts of the Commission. (Paragraphs 21—23).

REPLY OF THE GOVERNMENT

Necessary steps such as strengthening the internal audit and
accounts staff of the State Boards etc., are being taken to obtain the
utilisation certificates as early as possible.

The Committee’s suggestion that the position regarding utilisa-
tion certificates may, in future, be stated in the Annual Reports and
Accounts of the Commission, is accepted.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963].

COMMENTS OF THE COMMITTEE
Please see paragraphs 1 & 2 of Chapter I.

Recommendation (Serial No. 4)

The Commission was of the wview that its responsibility for
submission of utilisation certificates to the Government of \India in
respect of the funds received by it should be deemed to have been
fulfille@ if the Commission satisfied itself that the funds given to the
State Boards were disbursed by them to the institutions for the in-
tended purposes. Further accountability in respect of the actual
utilisation of funds should be made the responsibility of the State

5
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Board concerned, and the exercise of that responsibility should be
scrutinised by the audit'authority concerned. The Financial Adviser
of the Ministry, however, informed the Committee during evidence
that it was no solution to the problem as utilisation certificates had
to'be produced by the authority which disbursed the funds. He was,
therefore, doubtful whether the Comptroller and Auditor General
would accept the suggestion of the Commission. The Committee are

inclined to agree with the views of the Financial Adviser. (Para<
graphs 24-25).

REPLY OF THE GOVERNMENT
Noted.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963].

Recommendation (Serial No. 5)

The Committee find that about 50% of the total disbursements are
made by the ‘Commission in the last quarter of a year. Of these,
about 50% are made in'the month of March. Rush of disbursements
i1t the last quarter, besides imposing g severe strain on the organisa-
tion of the Commission, is fraught with the'risk of funds being releas-
ed without proper scrutiny, resulting in irregularities and infruc-
tuous and nugatory expenditure. Effective and specific measures
should, therefore, be devised to avoid rush of expenditure and to

ensure that the disbursements during the year are evenly spread out.
(Paragraphs 26—28).

REPLY OF THE GOVERNMENT

Owing to seasonality of several industries under the purview of
the Commission the advances of loans for purchase and storage of
raw materials like cotton, oil seeds and paddy have necessarily to
be paid only in the season. This partly accounts for the heavy
disbursements in the last quarter of the year. However, every

endeavour will be made in future to spread the disbursements evenly
during the <year.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1lst February, 1963].

Recommendation (Serial No. 6)

It would be seen that the activities of the Commission are mainly
concentrated in the States of Bihar, Bombay and Uttar Pradesh which
among themselves account for 47 per cent of the total_ disbursements
during the second Plan. The efforts of the Commission to develop
Khadi and Village Industries in the various States particularly the
States of Assam, Orissa and West Bengal do not appear to bear any
relation either to the rural population in these States or to the inci-
dence of unemployment therein. The Committee feel that a central
development organisation like the Khadi and Village Industries Com-
mission should devote special efforts to encourage and assist under-
developed areas having a large rural under-emploved and un-employed
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population. They hope that the Commission would bear the aboye

considerations in view while allocating funds to the different States i
future. (Paragraphs 30_31) g ﬁ ates in

REPLY OF THE GOVERNMENT

Accepted in principle. It may, however, be pointed out that the
extension, of the Khadi and Village Industries Commission’s activities
to all States on the basis of the criteria suggested by the Estimates
Committee may not always be possible, as the work of the Commn.
depends to a considerable extent on the availability of the right type
of personnel, institutions capable of undertaking responsibility for the
implementation of its programmes and also the climate for the deve-
lopment of these industries. Conditions obtaining in U.P., Bihar, Pun-
jab and Rajasthan, in all these respects were favourable and, there-
fore, larger volume of funds were advanced to them than to other
States. The disbursements to Bombay State consist mainly of rebates

and subsidies as Bombay, till very recently, was the most important
Khadi sales centre.

[Min. of Commerce and Industry O.M. No. 21(49) 62-KVE (A & E),
dated 1st February, 1963]

Recommendation (Serial No, )8

The Commission grants financial assistance directly to some insti-
tutions while it deals with others through the State Boards. Out of
Rs. 82-69 crores disvursed during the period of the Second Plan, Rs.
42.43 crores (i.e. over 50 per cent) were disbursed by the Commission
directly. Whatever might have been the justification for the Com~
mission to deal with certain institutions directly in the initial stages,
this position cannot obviously be continued for long, because the pro-
gramme of the Commission has to be progressively implemented
through the State Boards. The emphasis should, therefore, be to
create conditions in which mutual trust between the Institutions and
the State Boards could be established and the State Boards
could take the place of the Commission in their res-
pective areas. The Committee recommend that the Commission
should route all its financial assistance through the State .Boards,
which, no doubt, are in a better position to judge the suitability of an
institution for assistance. (Paragraphs 33—35)

REPLY OF THE GOVERNMENT

The recommendation is eccepted in principle. Most of the State
Boards have been constituted quite recently, and they are yet to
acquire an adequate administrative machinery. For some time to
come, the Commission may have to continue to deal directly with
some institutions in some States although there may be Statutory
State Boards in them. Where State Boards are in a position to take
over the responsibilities, the Commission has, in fact transferred its
work to them, routing all financial assistance through them.

[Min. of Commerce and Industry O.M. No. 21 (49) /62-KVE (A & E),
dated 1st February, 1963



Recommendation (Serial No. 10)

The Committee feel that the financial assistance for non-recurring
expenditure should consist mainly, of long-term loans and the grant
portion may be reduced to 25 per cent. The institutions should also be
required to invest a portion of the funds since they cannot normally
be expected to take a keen interest in the success of a venture unless
they have a direct stake in it in the form of their own capital. This is.
evident by the fact that a majority of the institutions, as pointed out
in para 108 had not started operations and the amount advanced to
them had to be recovered from them. The Committee suggest that
the matter may be reviewed. (Paragraph 42).

REPLY OF THE GOVERNMENT
Accepted.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963]

Recommendation (Serial No. 13)

The Committee agree that marketing is one of the main problems
of khadi and with the increased production contemplated in the Third
Five Year Plan, marketing arrangements will have to be augmented
considerably. They, however, feel that the assistance offered to Sale
Bhandars is on a fairly liberal scale. This was admitted by the Chair-
man of the Commission during evidence. The Committee, therefore,
suggest that a review of the present scale of assistance (both recur-
ring and non-recurring) should be carried out. It should be ensured
that while the assistance is related to the actual turn-over of the
Bhandars it provides sufficient incentive to increase the sales. It
might also be examined whether the initial non-recurring expenditure
could be met by granting long-term loans. (Paragraph 52).

REPLY OF THE GOVERNMENT
Accepted.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963]

Recommendation (Serial No. 14)

The Committee feel that since it would be difficult for the Com-
mission to keep a watch over the utilisation of assistance granted to
individuals and its recovery would present great difficulties, such
assistance, if considered necessary, might be granted by the respective:
State Boards. (Paragraph 54).

REPLY OF THE GOVERNMENT

The Commission’s policy is to channelize all assistance through the:
State Khadi & Village Industries Boards and it does not provide assist-
ance to individuals except in rare cases. The Commission takes ade-
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quate care to ensure pro utilisation of funds disb to indivi-
duals direct. proper ursed to in

[Min. of Commerce and Industrg O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963]

Recommendation (Serial No. 15)

The pattern of assistance offered under the various schemes, though
evolved as far back as 1953, has not been subjected to any review
regarding its scale, continuance and utilisation. It is hardly necessary
to emphasise the need for such a review. The Committee recommend
that Government might appoint a Committee to carry out a review
of the pattern of assistance, which should also take info account the
assistance offered by other agencies for similar developmental activi-
ties. (Paragraph 55).

REPLY OF THE GOVERNMENT

Accepted. The Khadi & Village Industries Commission has
appointed a Committee to review the patterns of assistance for Khadi
& Village Industries and to suggest a revised pattern which will be
examined by the Government.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963]

Recommendation (Serial No. 17)

The Committee do not consider advance payment of rebate and
subsidy as proper—a view with which the Financial Adviser agreed.
They suggest that the matter may be examined with a view to stop
this practice. At the same time it should be ensured that the pro-
cedure for the payment of claims is simplified and the claims are
dealt with expeditiously. (Paragraph 57).

REPLY OF THE GOVERNMENT

Advance payments are being made only in the case of the re-
bate on the retail sale of Khadi, Saranjam rebate, Honorarium to
agents and Vastraswalamban subsidy. This is in fact an “on account”
payment made at the beginning of each financial year to avoid hard-
ship to the institutions, etc. in allowing rebates and subsidy to their
customers. The amount of the advance is equal to the average of
the payments made by the institutions, etc. in this respect during the
last 3 months of the preceding calendar year, and the advance is
adjusted against the payments made by the institutions, etc. during
the last month of the financial year. This arrangement has been
agreed to because scrutiny of the claims of the institutions in this
respect takes some time and in view of their limited resources they
would find it difficult to make payment of rebates, etc. to the custo-
mers. The Khadi & Village Industries Commission is, however,
considering the question of simplifying the procedure for payment
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of claims of the institutions in this respect, and the question of con-
tinuing or otherwise of these advance payments will be considered
after giving a trial to the revised procedure.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963].

Recommendation (Serial No. 18)

The Committee hope that a statement showing the action taken
on the recommendations of the Khadi Evaluation Committee would
be placed on the Table of the House early as it is already eighteen
months since the report was presented. (Paragraph 59).

REPLY OF THE GOVERNMENT

Accepted.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963].

Recommendation (Serial No. 19)

It would be seen that the Ambar project had mnot been
properly planned. It appears that in the enthusiasm for
pushing forward the programme, the basic requisites for its success-
ful functioning were not ensured. Charkhas were allowed to be
manufactured and distributed although they were defective. Ade-
quate repair and servicing arrangements had also not been made.
‘Charkhas had been distributed to artisans who were not fully trained
for the job. The Committee hope that more energetic steps would
now be taken to overcome the shortcomings in the Ambar pro-
gramme and also to activate the idle charkhas already distributed.
(Paragraph 64).

REPLY OF THE GOVERNMENT

Accepted. The Commission has taken necessary steps to over-
come the shortcomings in the Ambar Programme and to activate
idle Ambar Charkhas.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963].

COMMENTS OF THE COMMITTEE
Please see paragraphs 5 & 6 of Chapter I.

Recommendation (Serial No. -20)

Khadi worth Rs. 789:25 lakhs remained unsold on 31st March,
1961. The Committee trust that in future suitable measures would
.be taken in time to prevent the accumulation of Khadi, especially
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because with the progressive improvement in Ambar Charkha the
problem of finding ¢ market for khadi is likely to become acute.
(Paragraph 68).

REPLY OF THE GOVERNMENT

Steps have been and are being taken to avoid burdensome accu-
mulation of stocks.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A. & E)),
dated 1st February, 1963].

Recommendation (Serial No. 21)

The Committee note that the output of Khadi per rupee worth of
outlay has declined from Re. 0:70 in 1957-58 to Re. 0-44 in 1960-61.
While the decline in output might be attributed to idle Ambar char-
khas during the latter part of the Second Plan, the Committee sug-
gest that the output of Khadi and Village Industries should be cons-
tantly studied with reference to the outlay so that timely action could
be taken to remove the drawbacks in the implementation of the pro-
gramme, if any. (Paragraph 70).

REPLY OF THE GOVERNMENT
The Commission accepts this recommendation.

{Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A. & E)),
dated 1st February, 1963].

Recommendation (Serial No. 22)

The Committee note that 122 production centres were directly or-
ganised by the All India Khadi & Village Industries Board in Andhra
Pradesh, Kashmir, Bengal and Assam and have been continued by
the Commission. Even in 1953, State Boards were functioning in
the States of West Bengal, Assam and Hyderabad. In these States at
least there was no clear justification for the Board and later the Com-
mission for participating directly in implementation of the programme,
as they were intended for preparing and organising programmes and
‘not for executing them. In pursuance of its policy to hand over pro-
-duction centres to the respective State Boards as and when arrange-
ments are ready for such transfers, the Commission has since deci-
-ded to transfer its production centres in Andhra to the Andhra
.State Board. Negotiations are also being carried on for handing over
its operations in the Calcutta region to the West Bengal State Board.
The Committee urge that similar action should be taken at an early

gizte with regard to its activities in the other States. (Paragraphs
-72).

REPLY OF THE GOVERNMENT

The Commission does not directly organise and run production
«centres in States where there are institutions with experienced
sworkers capable and willing to organise Khadi work. Production

218(E) LS—2.
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centres are organised and managed directly by the Commission only
when local conditions necessitate such a course.

The Commission’s policy, however, is to transfer the production
centres to State Boards as soon as the local conditions and the capa-
city of the State Boards permit such a transfer. The Commission is
taking adequate steps in this direction in all the States except Assam
and Jammu & Kashmir where they feel that the Boards are not fully
developed and in a position to undertake this responsibility. The
Commission will transfer these centres to them as soon as they are
in a position to do so. ‘

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A. & E.),
dated 1st February, 1963].

Recommendation (Serial No. 23)

It would be seen that the expenditure on khadi is concentrated in
Uttar Pradesh, Bihar and Bombay, being 18.4%, 16.9% and 13.49,
respectively of the total expenditure. Further, while the production of
khadi in these areas works out to 23.5%, 16.3% and 3.49, respectively
of the total khadi production, the cotton grown in these areas accounts
for 1:7%, 0:3% and 39:9% respectively of the total cotton production
in the country. There is thus no relation between the expenditure
on khadi and the availability of cotton in these areas. The price
differential between khadi and mill cloth varies between 10 annas
and Rs. 2 per yard, which is large enough to create a consumer pre-
ference in favour of non-khadi cloth. As such the Commission has
to aim constantly at reducing the price of khadi. They hope that
the Commission would take necessary action in the matter and that
the price of khadi would be brought down. (Paragraphs 74-75).

REPLY OF THE GOVERNMENT

Implementation of Khadi programmes depends not merely on the
availability of cotton, but on several other factors such as the econo-
mic condition of the people, tradition in spinning and weaving,
availability of experienced workers and institutional machinery etc.
People in cash-crop growing areas are generally better off than those
in non-cash crop growing areas, and, therefore, the former are not as
willing as the latter to take to hand spinning.

During the Third Plan period it is proposed to make every effort
to reduce prices of Khadi to the extent possible. The price differen-
tial between Khadi and mill cloth is too wide, however, to be wholly
eliminated.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A. & E.),
dated 1st February, 1963].
Recommendation (Serial No. 24)

Five big khadi and gramodyog bhavans were started by the Com-
mission one each in Bombay, Delhi, Madras, Calcutta and Bangalore
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for the sale of Khadi & Village Industries products. The manage-
ment of the Bombay Emporium has recently been transferred to the
Bombay Suburban Village Industries Association. The Committee
would like the Commission to adopt a consistent policy with regard
to the management of these Bhavans. If the policy is to transfer
this responsibility to other agencies, action should be taken in fur-
therance of that objective. (Paragraphs 76-77).

REPLY OF THE GOVERNMENT

It is the policy of the Commission to transfer the management
of the Bhavans to the State Boards/Institutions provided it is satis-
fied that the concerned body has the requisite managerial capacity
and personnel. However, no State Board or institution in Delhi,
Calcutta, Bangalore and Madras has so far come forward with a pro-
posal to take over the Bhavans in these cities.

[Min. of Commerce and Industry O.M. No. 21(49) /62-KVE (A & E),
dated 1st February, 1963].

Recommendation (Serial No. 25)

The Committee understand that the Commission has not carried
out any survey of the areas favourable for the development of khadi.
On the basis of experience, the Commission was stated to be aware
of the areas where khadi could be developed. An area-wise survey
is the pre-requisite of planned development of any industry. The
Committee suggest that a comprehensive survey of the possibilities
of developing khadi in various States with reference to the availa-
bility of raw materials and other facilities, incidence of unemploy-
ment etc. be made and completed within a specified time. (Para-
graph 78).

REPLY OF THE GOVERNMENT

As pointed out in the reply to S. No. 23, conditions are not favour-
able for the development of khadi in certain parts of certain States.
Certified institutions of the Commission usually assess the possibi-
lities before organising work. As the Commission generally gets the
programmes implemented by the State Boards, certified institutions,
etc, it will get a survey done through these institutions, who are
better equipped for the purpose.

[Min. of Commerce and Industry O.M. No. 21 (49) /62-KVE (A & E),
dated 1st February, 1963].

Recommendation (Serial No. 26)

The question of reservation of certain categories of cloth of lower
counts for khadi seem to be a moot point. A Committee is stated to
be going into the matter. The Committee trust that the feasibility
of such a reservation would be examined by that Committee.
(Paragraph 81).
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REPLY OF THE GOVERNMENT

The Committee’sgobservation has been noted.

[Min. of Commerce and Industry O.M. No. 21(49) /62—KVE (A &E),
dated 1st February, 1963]

Recommendation (Serial No. 27)

The Committee feel that by the mechanisation of preparatory pro-
cesses which are being experimented upon and perfected, it would
be possible to produce more uniform and better quality of cloth.
(Paragraph 82).

REPLY OF THE GOVERNMENT
Noted—

[Min. of Commerce and Industry O.M. No. 21(49) /62—KVE (A &E),
dated 1st February, 1963]

Recommendation (Serial No. 29)

It is hoped that a statement showing the action taken on the re-
commendations of the Village Industries Ewvaluation Committee
would be placed before Parliament. (Paragraph 89).

REPLY OF THE GOVERNMENT
Accepted.

[Min. of Commerce and Industry O.M. No. 21(49) /62—KVE (A& E),
dated 1st February, 1963]

Recommendation (Serial No. 30)

No systematic survey of the possibilities of developing village in-
dustries in each State has been made by the Commission so far. The
Committee consider it very mecessary that regional surveys of
resources and needs are carried out in the very beginning so that the
programme could be properly shaped and oriented in areas where
favourable conditions existed for their development. In para 78 the
Committee have already suggested a survey in regard to Khadi.
They suggest that a similar survey of the possibilities of developing
village industries in the various States may also be taken up at an
early date. (Paragraph 90).

REPLY OF THE GOVERNMENT

As pointed out in the reply to S. No. 25, the institutions receiving
aid from the Commission usually assess the possibilities before or-
ganising any village Industry also. However, as the Commission
generally gets its programmes implementeq through the State Boards,
certified institutions, etc., it will get a survey done through these
institutions who are better equipped for the purpose.

{Min. of Commerce and Industry O.M. No. 21(49) /62—KVE (A &E),
dated 1st February, 1963]
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Recommendation (Serial No. 31)

It would be seen that the percentage of disbursement for village
industries in States like Bombay, Bihar, U.P. Andhra and Madras is
comparatively high. It appears that there were mo criteria for the
distribution of funds to the various States in this regard. The Com-
mittee feel that some broad principles e.g., population, backwardness;:
of the area, availability of raw materials etc. may be laid down to
determine the extent of financial assistance to be given by the Com-
mission. (Paragraph 92).

REPLY OF THE GOVERNMENT

The Criteria suggested by the Committee would be kept in view
in determining financial assistance. It may, however, be stated that
except in the case of a few village Industries which can be develop-
ed in all the States, the development of most of the Village Indus-
tries under the programme of the Khadi and Village Industries Com-
mission depends on various other factors such as availability of raw
material, artisans, labour, etc., etc. Disbursement of funds is, there-
fore, made on the basis of the demands received from the States and
their capacity to implement them on the basis of the progress already
made by them, after keeping the above factors in view. As the
conditions in all the States are not uniform, there is bound to be
difference in the shares of the different States.

[Min. of Commerce and Industry O.M. No. 21(49) /62—KVE (A & E),
dated 1st February, 1963]

Recommendation (Serial No. 32)

The Committee were informed that no State-wise targets under any
village industry had been fixed for the Second Plan. They note that
in the Second Five Year Plan. an allocation of Rs. 16:33 crores was
made for the development of Village Industries. As such the tenta-
tive plan of the Commission should have been revised in relation to
the allocation actually made. The Five Year Plans are intended to
focus attention on achieving clearly defined objectives for which the
resources and energies are to be mobilised. Annual targets of perfor-
mance to be achieved by the Commission in relation to the funds al-
location. should be fixed and the achievements appraised against
them. The Committee hope that at least in future government would
insist on the preparation of proper Plans by such bodies and would
gu;tch their performance of alloting further funds. (Paragraphs 94-

5).

REPLY OF THE GOVERNMENT
Noted.

[Min. of Commerce and Industry O.M. No. 21(49) /62—KVE (A &E),
dated 1st February, 1963]

Recommendation (Serial No. 35)

It is seen that most of the activities of the Commission and the
Oil seeds Committee are common. Popularisation of Wardha Ghanis
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which is one of the important activities of the Commission is also the
concern of the Oil Seeds Committee. The Committee have earlier
referred to the need dfor avoiding duplication between the various
organisations engaged in similar activities. It would be desirable if
the development of village oil industry is entrusted to one body only.
The Comumnittee recommend that the matter may be examined with
this end in view. (Paragraph 99).

REPLY OF THE GOVERNMENT

The suggestion has been examined in consultation with the I.C.A.R.
with a view to avoid duplication of efforts and to have proper co-
ordination between the two organisations viz. the Indian Central
Oilseeds Committee and the K&VIC in regard to the development
of work pertaining to village Oil Industry. The Indian Central Oil-
seeds Committee had appointed an ad hoc Committee to examine the
matter and also to suggest the pattern of financial assistance to be
adopted with regard to the schemes of the common interest. The
ad hoc committee has made the following recommendations which
have been accepted by the I.C.AR.:—

(i) since the Commission was responsible for all aspects of
development of the Village Oil Industry, the Oilseeds Com-
mittee should no longer continue to give loans and sub-
sidies;

(ii) The funds for the development of Village Oil Industry
hitherto earmarked should be diverted towards conducting

investigations and research to effect further improvements
upon the Wardha Ghani;

(iii) Efforts should be made for improving the storage facilities
for oil processed by ghanis; and

(iv) The Committee should review periodically the progress
made by the Village Oil Industry with the representatives
of the Khadi Commission.

The above recommendations have already been adopted by the
Indian Oilseeds Committee.

[Min. of Commerce and Industry O.M. No. 21(49) /62—KVE (A &E),
dated 1st February, 1963]

COMMENTS OF THE COMMTITTEE
Please see paragraphs 7 & 8 of chapter I.

Recommendation (Serial No. 38)

The Second Five Year Plan of the erstwhile Khadi Board envis-
ages that there would be a phased transfer of paddy processed by
mills to the hand-pounding industry resulting in the gradual elimi-
nation of rice mills over a five year period. The Committee regret
to observe that the capacity of hand-pounding industry was not reali-
stically assessed and was far over rated and that hopes entertained
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about elimination of rice mills over a period of 5 years were not cap-
able of being realised. The Secretary of the Ministry had misgivings
about it and held that it was not possible of realisation. The Com-
mittee desire that in such matters programmes and plans should be
drawn up in consultation and coordination with the State Govern-
ments/State Boards after full appreciation of the practical difficulties
regarding their fulfilment. (Paragraphs 162-103).

REPLY OF THE GOVERNMENT

The annual plans of the Commission are prepared in consultation
with the representatives of the State Boards who are fully aware of
the practical problems. The comment made by the Committee re-
fers to a much earlier period when it was thought that the <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>